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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH AT NEW DELHI  

M.A NO. 88 OF 2023 

IN  

O.A NO. 116 OF 2023  

IN THE MATTER OF: 

GOPAL SHARMA                                                                              …APPLICANT  

VERSUS 

STATE OF HIMACHAL PRADESH                                                                                                         

                                                                                                        …RESPONDENTS 

REPLY ON BEHALF OF THE PROJECT PROPONENT PURSUANT TO THE 

DIRECTIONS OF THE HON’BLE TRIBUNAL PASSED VIDE ORDER DATED 

27.01.2025 IN THE ABOVE CAPTIONED MATTER. 

1. The present Reply is being filed on behalf of Acme Formulation Private Limited 

(hereinafter “Project Proponent”), pursuant to the directions of the Hon’ble Tribunal 

passed vide order dated 27.01.2025. 

 

2. That this Hon’ble Tribunal in the said order has posed certain specific queries which 

would be answered by the Project Proponent subsequently in the instant reply, 

however at the outset, it is pertinent to set out a brief conspectus of the authorizations 

and permits with the Project Proponent which is carrying out the business of 

manufacturing of tablets and capsules which is called Formulation process is a 

completely dry process which involves granulation of the of the Active 

Pharmaceutical Ingredient and then drying, compression and packing of the same into 

tablets and capsules.  

3. Therefore, it is apparent that the Project proponent’s establishment uses very limited 

water in the auxiliary processes involved, including production vessel cleaning, Utility 
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Operation (Boilers, Chillers, cooling towers, Softener etc.) and domestic purposes 

(Canteen & Toilets) wherein water is primarily consumed.  

4. It is important to note that the Project proponent does not manufacture the Active 

Pharmaceutical Ingredient but purchases the same from outsourced and converts into 

the tablet after adding other excipients and the same is referred to as the formulation 

process.  

5. The existing valid permits, consent and authorizations from the Himachal Pradesh 

State Pollution Control Board and other agencies, associated with the operation of the 

Project Proponent, are listed hereinbelow: 

 

Sr.No.  Consent Type  Authority  Number Validity  

1 

Renewal of Consent to 

Operate (under Water 

and Air Act)  

H.P State 

Pollution 

Control Board  

11697228 31.03.2027 

2 
Hazardous Waste 

Authorization  

H.P State 

Pollution 

Control Board 

SOL-NAL-

176 
31.03.2027 

3 
Bio-medical waste 

authorization 

H.P State 

Pollution 

Control Board 

BMW/SOL-

139 (Solan) 
31.03.2027 

4 
Ground water 

authorization (72 KLD) 

H.P Ground 

water authority  

HPGWA-

EU-27099 

One time 

approval  

 

Copies of the aforementioned permits granted to the Project proponent mentioned 

hereinabove have been annexed and marked hereto as Annexure R-1.  

 

6. Further, it is pertinent to mention that the Project Proponent has a robust mechanism 

of solid waste disposal and treated effluent disposal in place in accordance with all the 
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relevant rules and norms and has entered into various agencies for the purpose of 

same. The same are detailed hereinbelow: - 

 

S.No. Type   Category HPCB Authorized 

Party/Agency  

HPCB 

Authorization 

validity 

1 Liquid  Treated 

Effluent 

M/s BEIL 

Infrastructure/CETP 

(25 MLD)  

Valid till 

31.03.2025, 

Currently Applied 

for renewal   

2 Hazardous 

Waste 

Solid/Liquid M/s Shivalik Solid 

Waste Management  

31.03.2029 

3 Bio medical 

waste 

Solid/Liquid  Enviro Engineers 

Shimla 

31.03.2030 

4 Solid  Boiler Ash M/s Bhag Singh 

enterprises  

31.03.2028 

Copies of the agreements with the aforementioned agencies with their respective 

permits from the HPPCB mentioned hereinabove have been annexed and marked 

hereto as Annexure R-2.  

 

7. As mentioned herein above, the Project Proponent’s formulation process is primarily 

a dry process. However, the consumption of water and the effluent treatment in the 

Project Proponent’s establishment is as described below: 

Sr. 

No. 

Area of Water Usages Quantity 

in KL/D 

Area of Water 

Losses  

Qty 

in 

Loss 

Effluent Generation 

Sources 

Effluent 

Generation 

1 Utilities (2 Boiler, 2 

Cooling Tower, 1 

Softener, 2 Chiller 

42 Evaporation Loss 

& Drift Losses in 

Colling Tower, 

26 Colling Tower Blow 

Down, Boiler Blow 

down, MGF Back 

16 
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and 1 Multi-grade 

filter) 

Boiler Steam 

Evaporation,  

wash and Softener 

regeneration 

 

Sr. 

No. 

Area of Water Usages Quantity 

in KL/D 

Area of Water 

Losses  

Qty 

in 

Loss 

Effluent Generation 

Sources 

Effluent 

Generation 

2 Formulation of 

Tablets and Capsules 

 

12 Floor Moping   1 Vessel Cleaning, 

Process Bin 

Cleaning, Process 

Tool Cleaning 

11 

3 Domestic 13 Toilets and 

Canteen Utensil 

washing  

2 Drinking Purpose  11 

 Total Raw Water 

Consumption  

67 Total Losses 29 Total Effluent 

Generation  

38 

 

•  Total daily water consumption- 67 KLD whereas approval is 72 KLD form 

 HPIPH. (Approval Attached)            

•  Total effluent generation – 38 KLD whereas disposal approval is for 60 KLD 

 from HPSPCB. (Approval Attached)      

       

8. The Project Proponent’s establishment comes under the   orange   category industries. 

Environment Clearance is applicable only for Bulk Drugs Industries. As Per EIA 

Notification  for EC, 2006. List Of  Projects  Or  Activities Requiring Prior 

Environmental Clearance 5 (f), Column  No. 2  stated   that   Synthetic    organic    

chemicals  Industry (dyes & dye intermediates; Bulk drugs and intermediates 

excluding drug formulations; synthetic rubbers; basic organic chemicals, other 

synthetic organic chemicals and chemical intermediates). A True copy of the EIA 

Notification, 2006 is annexed and marked hereto as Annexure R-3. 
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9. 

 

10. 

  

11. 

 

12.   

 

 

13.    

  

 

14. 

  

15. 

 

 

 

RESPONDENT PROJECT PROPONENT 

 

5 

As is apparent from a perusal of the agreements for treatment of effluents hereinabove,

the  disposal  of  the  same  is  done  through  a  CETP  as  per  the  guidelines  of  the  State 

Pollution Control Board.

It is further pertinent to mention that the samples of the effluent taken from the outlet 

of the Project proponent prior to being sent to the CETP and after being treated at the 

CETP  are  being  regularly  assessed  by  the  authorities  and  the  same  have  been 

consistently falling within the permissible limits, as can be garnered from a perusal of

the various reports submitted before this tribunal.

Therefore, it is submitted that the Project proponent’s unit is operation in strict and 

diligent compliance of Consent terms laid down by the state pollution control board 

which  stipulates  the  method  of  waste  water  management,  the  same  is  being  duly

followed  by  the  unit  and  no  hazardous  waste  water  is  being  discharged  outside  the 

unit as the same is being sent to the CETP for its final treatment

The Project proponent has made an agreement for the Boiler ash disposal with “Bhag 

Sigh Enterprises” Kripalpur, which is authorized by the respected “State Pollution

Control  Board.  CTO  is  valid  upto  31-03-2028  of “Bhag  Sigh  Enterprises”. 

It is submitted that as has been duly noted in multiple reports submitted by the HPPCB 

before  this  tribunal, that the  Project  Proponent’s  unit  is  in  compliance  of  all  the 

prescribed environmental norms in alignment with the Consent to Operate granted to 

it by the HPPCB.

In addition to the above, it is also pertinent to reiterate that the Complainant during a 

Joint  Inspection  dated  26.04.2023  was  contacted  by  the  officials  upon  which  he 

informed that there was no grievance from his end and the resident society with respect 

to the disposal of waste water by the unit.

The  Project  Proponent  further  humbly  submits  that  it  shall  always  abide  by  all  the 

applicable rules, regulations, directions and orders applicable to it and as mandated by 

the CPCB, HPPCB and the Hon’ble Tribunal
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PLACE: NEW DELHI  

DATE: 16.05.2025 

THROUGH  

 

 

AJAY MARWAH, 

COUNSEL FOR THE RESPONDENT PROJECT PROPONENT 

136, NEW CHAMBERS BLOCK,  

MC SETALVAD BLOCK, 

SUPREME COURT OF INDIA, 

NEW DELHI-110001 

PHONE NO-9711193535 
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ID No.:. Mr.JMs 

Adv./Self 

IN THE MATTER OE: 
GOPAL SHARMA 

STATE OF HIMACHAL PRADESH 

1. 

2 

IN THE HON'BLE NATIONAL GREEN TRIBUNAL. 

3 

signedrt 
in 

ponent 
who 

has 

Wy prsence 

PRINCIPAL BENCH AT NEW DELHI 

I, Vikas Sharna, S/o 1E SHR- S: SHR YIA 

M.A NO. 88 OF 2023 

aged about 35 years. 
director of Acme Formulations Private Ltd. having its registered office at Village chowkiwala. 
Tehsil- Nalagarh, District-Solan, Himachal Pradesh and presently in New Delhi, do hereby 
solemnly declare and affirm as under: 

VERIFICATION 

IN 

0.A NO. 116 OF 2023 

VERSUS 

AFFIDAVIT 

Verified at New Delhi on this 

h¡s heen 
onecated. 

ON 

That I am the director of the Project Proponent company in the above-captioned matter 
and I am competent to file the present petition. 
That I am sufficiently conversant with the facts of the case and have also examined all 
relevant documents and records in relation thereto. 

That the contents of the accompanying reply have been drafted by my Advocate counsel 
as per my instructions and the averments made therein are true to my personal 

Eknowledge, and as derived from the records, or based on other sources, and are based on 
glegal advice, which I believe to be true and correct. 

That the contents of the accompanying petition are read over to me and no part of the 
same is wrong and nothing material has been concealed therefiom. I have ineluded 
information that is, according to me, relevant for the present Petition. 

13 MAY 2025 

..APPLICANT 

..RESPONDENTS 

are true and correct to the best of my knowledge and belief based on record. Nothing material 

13 MAY 2025 

day of May, 2025 that the contents of the above aftidavit 

DEPONENT 

ATTESTED 

Datedl:.SReg. No.... 

NOTARIAL REGISTFR Ban ita Mishra, Advocate 
|Sr. NosR....PAGE.44.Nedry Public, Govt.of Ind.a 

Mbb. No. 9990312780 

DEPONENT 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

 

2. Particulars of the Industry

 

HPSPCB No : 1759 Date:  26/09/2024

Industry Registration ID: 10290 Application No : 11697228

To,
Acme Formulation Private Limited
Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal
Nalagarh
Solan Baddi
174101

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/11697228

Consent valid from: 01/04/2024

Consent valid upto: 31/03/2027

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Viral Shah, (Managing Director)

Address of Industrial premises Acme Formulation Private Limited,
Ghogarwal, Ropar Road, Nalagarh Tehsil
Nalagarh, District Solan, H.P.Ghogarwal,
Nalagarh,Solan Baddi-174101

Capital Investment of the Industry 1926.05 lakhs

Category of Industry Orange

Type of Industry 2074-Pharmaceutical formulation and for
R & D purpose (For sustained release/
extended release of drugs  and not for
commercial purpose)

Scale of the Industry Large

Office District Solan Baddi

Capacity RCTO expansion

Raw Materials (Name with quantity per day)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit

Excipients 41.67 M.T./Month

Paracetamol (API) 15 M.T./Month

Metformin (API) 10 M.T./Month

Mifepristone (API) 7.5 M.T./Month

Levonorgestrel (API) 10 M.T./Month

Others (API) 7.5 M.T./Month

Solvents 4.17 K.L./Month

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Tablets Number/Year 11666600000 NA Pharmaceutical

Capsules Number/Year 1333300000 NA Pharmaceutical

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP-cum-STP 80 KLD(60 expnasion+20
existing)

1

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 20 ETP-cum-STP CETP

Boiler Cooling 25 ETP-cum-STP CETP

Industrial Process 15 ETP-cum-STP CETP

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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       Endst. No.:								                                               																				          																								                     		

 

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Boilers 01 1.5 MT
(Existing)

Shell and
Tube

Briquettes 180 Kg/Hr

Boilers 01 1 MT
(Existing)

Shell and
Tube

HSD 50 Ltr/hr

DG Sets 01 500 KVA
(Proposed)

Silent
Radiator
Cooled

HSD 90 Ltr/Hrs

DG Sets 01 500 KVA
(Existing)

Silent
Radiator
Cooled

HSD 90 Ltr/Hrs

DG Sets 01 350 KVA
(Existing)

Silent
Radiator
Cooled

HSD 70 Ltr/Hr

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Acoustic
Enclosure

DG Sets Fri Jan 01
00:01:00 IST
2021

90 % 71.8 dB

Wet Scrubber Boilers Fri Jan 01
00:01:00 IST
2021

99% PM:- 178
mglNm3, S02:-
16.1 mglNm3,
Nox:- 57.7
mglNm3

Approved By
Chairman

( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.

10 396



 

Copy To:-

  Regional Officer, HPSPCB, Baddi for information and shall ensure the operation of the unit as per consent and with

adequate PCDs.

 
 

Anil Joshi, IFS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.

11 397



  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

 1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.
2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.
 4. Pollution Control devices provided by the unit shall comply with norms as prescribed
under Environment protection rules, 1986.
 5. Regional Officer to ensure that unit doesn't attract the provisions of EIA, 2006.
6. Unit shall comply with the fuel policy of the State Government as notified from time to
time and as per various directives of the Hon'ble National Green Tribunal for use of fuel in
the unit furnace.
7. Unit shall ensure compliance under PWMR, 2016.

By Order
Chairman

( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018
         

         

         

         

HPSPCB/HWMR/10290 Date : 24/09/2022

To, M/s
Acme Formulation Private Limited
Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal
Nalagarh,Distt.Solan Baddi(HP)

Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous
Wastes.

1. (a) Number of authorization : SOL-NAL-176

(b) Period of Authorization : 5 years

(c) Valid from : 01/04/2022

(d) Date of Expiry : 31/03/2027

Details Of Authorization

S.No
.

Categories/ Waste
Streams of
Hazardous Waste

Type of Hazardous
Waste

Quantity of
Hazardous Waste

Mode of Disposal/
recycling/
utilization/ co-
processing etc.

1 33. Handling of
hazardous
chemicals and
wastes

33.1     Empty
barrels/containers/l
iners contaminated
with hazardous
chemicals /wastes

120 Numbers/year SSWML TSDF,
Dabhota

2 5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

500 Ltr/year SSWML TSDF,
Dabhota
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3 35. Purification
and treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’s)

35.3 Chemical
sludge from waste
water treatment

15 MT/year SSWML TSDF,
Dabhota

4 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.3 Spent carbon 1 MT/year SSWML TSDF,
Dabhota

5 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.6 Spent
solvents

2 KL/year SSWML TSDF,
Dabhota

6 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.1 Process
Residue and

5 MT/year SSWML TSDF,
Dabhota

7 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.4 Off
specification
products

40 MT/year SSWML TSDF,
Dabhota

8 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.5 Date-expired
products

10 MT/year SSWML TSDF,
Dabhota

Recyclable hazardous wastes procured per annum

S.No
.

Hazardous Wastes
Type

Passbook Type Quantity Source
(Domestic/Importe
d)

Schedule Name of
Process

Name of
Process
Waste

Passbook
Type

Quantity Mode Of
Disposal

Source of
generation
of waste)
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Apoorv Devgan, IAS

Member Secretary

   For & on behalf of

( H. P. State Pollution Control Board)

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2027
subject to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other
authorization required from the State Board.

3. Acme Formulation Private Limited, is hereby granted authorization/ renewal of authorization under
Rule 6 of the  Hazardous andOther Wastes (Management and Transboundary Movement)  Rules, 2016
of Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous
waste in the premises situated at above mentioned address.

4. The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf.
You shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i)  Annual return in Form-4 on or before the 30th day of June of every year.
ii)  Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office
before the expiry of this authorization.
iii)  The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the
disposal of hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due
against the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board
& CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State
Board for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned
Regional Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement)  Rules,2016 w.r.t. management and
handling of hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in
the State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM_Notification.pdf.

10. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

11. Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.
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Copy to:

1. The Consent Branch, Head Office for information please.

2. Case File.

3. The Regional Officer, HP State Pollution Control Board, Baddi, Distt. Solan for information in reference to case

recommended by you and you are directed to ensure the compliance of conditions of Authorization and assess the quantum

of hazardous waste generated by the unit and submit report thereof to this office.

4. M/s Shivalik Solid Waste Management Ltd., Village Majra, P.O. Dhabota, Tehsil Nalagarh Distt. Solan (H.P.) for

information and necessary action.

         

         

         

 

Apoorv Devgan, IAS

Member Secretary

   For & on behalf of

( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS OF AUTHORISATION

1. The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and
the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Board.

3. The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

4. Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

5. It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

6. An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and
Other Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-I before expiry of
authorization.

7. The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of
such operations along  with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

8. The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

9. Before transferring ownership or operation of a facility/unit during its operating life or of a disposal
facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

10. Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the
State Board.

11. An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

12. The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the
physical and environmental conditions during storage and handling.

13. The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

14. The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

15. The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

16. Non-compatible hazardous waste and material shall not be mixed in the same storage container.

17. The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt.
Solan (HP).

18. There should be sufficient & efficient provisions to avoid under ground water contamination due to
waste storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

19. The occupier shall be responsible for any damage of life/or property during storage of his waste and
will obtain Public Liability Insurance, wherever applicable.

20. The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization.

21. The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any
emergency due to On Site Storage of Hazardous Waste inside its premises.
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22. The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

23. The hazardous waste should be transported through a transporter having valid authorization of the
HPSPCB.

24. No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of
the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly
signed with date to the occupier and retain the remaining four copies to be used as prescribed in
condition no. 26

25. The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy 1 (White)     To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow)	To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink)	    To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange)	To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green)	    To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue)	    To be sent by the receiver to the sender.

Copy 7 (Grey)	    To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender is in another State.

26. The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall label the
hazardous and other wastes containers as per Form-8.

27. The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

28. The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

29. The occupier generating hazardous waste specified in Schedule-IV may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

30. Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

31. The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6’x4’
at main gate;

32. The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

33. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

34. RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

35. Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

36. Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

37. The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.
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By Order

 

Member Secretary

( H. P. State Pollution Control Board)

38. The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.
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H.P.STATE POLLUTION CONTROL BOARD
SHIMLA

                                          

                                          
FORM III

AUTHORISATION ISSUED UNDER RULE 10 OF BIO MEDICAL WASTE MANAGEMENT
RULES ,2016 

                   

HPSPCB/BMW :5138266 Date:13/12/2022

To,
Acme Formulation Private Limited
Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal
Nalagarh
Solan Baddi

Subject: Renewal of Authorization for operating a facility for Generation,Segregation, Storage,
Treatment or Processing or Conversion, Disposal or Destruction, of Bio-Medical Wastes under
Bio-Medical Waste Management Rules, 2016.

(a) Number of authorization : BMW/SOL-139 (Solan)

(b)	Validity from - Validity Upto : 01/04/2022 - 31/03/2027

(c)	No. of beds : Nil

(d)	Quantity of waste : Solid 20.300 Kgs per Day
Liquid 25 Ltr per Day

(e)	Mode of Disposal : M/s Enviro Engineers CBWTF Sandli
Solan

As per powers delegated by the State Board vide Notification No. HPSPCB/BMW Notification
(2)/22426-74 dated 01-03-2017, authorisation is hereby granted under Bio-Medical Waste
Management Rules, 2016 to Acme Formulation Private Limited, Ghogarwal, Ropar Road, Nalagarh
Tehsil Nalagarh, District Solan, H.P.Ghogarwal, Solan Baddi for the following activities and term &
conditions:

1. Generation,Segregation, Storage, Treatment or Processing or Conversion, Disposal or Destruction, of
various categories of Bio-medical waste generated from your institution strictly as per the
provisions/standards prescribed under the said rules.

2. The grant of authorization shall be synchronised with the validity of Consents from the date of issue
and ensure the final treatment & disposal of liquid waste in accordance with Water (Prevention and
Control of Pollution) Act, 1974.

3. The authorization is subject to the terms & conditions as stated overleaf and also to such conditions
as may be specified in the rules for the time to time-in force under the Environment (Protection) Act,
1986.

4. The log book for the all categories of bio-medical waste generated should also be maintained and
shall submit annual report on form-IV before 30th June every year to the State Board.

5. The mercury containing waste or mercury spillage shall be stored separately & record shall be
maintained in the log book.

6. The plastic waste shall be handed over to the authorised operator of CBWTF or plastic waste
recycling units registered under the Plastic Waste (Management & Handling) Rules, 2011.
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Copy To:

The In-charge, HPSPCB, Central Lab. Parwanoo, Distt. Solan for information and directed to

inspect the Unit as per prescribed schedule and ensure compliance of norms by the Unit as per

provisions under Water Act, 1974/ Air Act, 1981 & BMW Rules, 2016.

                   
                   

Apoorv Devgan, IAS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)

7. The Chemical Liquid waste generated from the HCF/UNIT shall be segregated at source and shall be
pre-treated or neutralized before mixing with other effluent generated from the HCF.

8. This authorisation is subject to the condition mentioned above and also to such conditions as may be
specified in the rules from time to time in force under Environment (Protection) Act, 1986.

9. The HCF/UNIT shall apply for the renewal of an authorization within 3 months prior to expiry of the
previous authorization, if applicable.

SPECIAL CONDITIONS

Apoorv Devgan, IAS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS OF AUTHORIZATION

1. The unit/ operator/ generator of Bio-medical waste or transporter so authorized shall comply with the
provisions of the Environment (Protection) Act, 1986, and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the Prescribed Authority.

3. The occupier shall make a provision within the premises for a safe, ventilated and secured location for
storage of segregated biomedical waste in colored bags or containers in the manner as specified in
Schedule I, to ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent
scattering or spillage by animals and the bio-medical waste from such place or premises shall be directly
transported in the manner as prescribed in these rules to the common bio-medical waste treatment
facility or for the appropriate treatment and disposal, as the case may be, in the manner as prescribed in
Schedule I.

4. The occupier shall pre-treat the laboratory waste, microbiological waste, blood samples and blood bags
through disinfection or sterilization on-site in the manner as prescribed by the World Health
Organisation (WHO) or National AIDs Control Organisation (NACO) guidelines and then sent to the
common bio-medical waste treatment facility for final disposal.

5. The occupier shall provide training to all its health care workers and others, involved in handling of bio
medical waste at the time of induction and thereafter at least once every year and the details of training
programmes conducted, number of personnel trained and number of personnel not undergone any
training shall be provided in the Annual Report.

6. The occupier shall immunise all its health care workers and others, involved in handling of bio-medical
waste for protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted
by handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy or
the guidelines of the Ministry of Health and Family Welfare issued from time to time;

7. The occupier shall establish a Bar- Code System for bags or containers containing bio-medical waste to
be sent out of the premises or place for any purpose.

8. The occupier shall ensure segregation of liquid chemical waste at source and ensure pre-treatment or
neutralisation prior to mixing with other effluent generated from health care facilities.

9. The occupier shall ensure treatment and disposal of liquid waste in accordance with the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974).

10. The occupier shall maintain and update on day to day basis the bio-medical waste management register
and display the monthly record on its website according to the bio-medical waste generated in terms of
category and colour coding as specified in Schedule I.

11. The occupier/ operator of the facility shall maintain proper housekeeping in the premises where the Bio-
medical wastes are handled.

12. The occupier/ operator of the facility shall not change or alter either the quality or the quantity or the
rate of discharge of liquid/ emission or temperature or the route of discharge without pervious written
permission from the Prescribed Authority.

13. The occupier shall dispose of solid waste other than bio-medical waste in accordance with the
provisions of respective waste management rules made under the relevant laws and amended from time
to time.

14. The occupier/ operator of the facility, its heirs, legal representatives etc., shall have no claim whatsoever
to the continuation or renewal of this authorization after the expiry of the period of authorization.

15. The occupier/ operator of a facility shall report in Form-I to the Prescribed Authority in case of any
accident occur at any institution or facility or any other site where Bio-medical waste is handled or
during transportation of such waste.

16. The occupier/ operator of the facility shall ensure that, the facility is handled, operated by only qualified
personals in the field. The occupier/ operator of the facility shall also appoint qualified personals and
create a separate cell/ department for compliance under the various conditions of the authorization.

17. The authorized person shall take prior permission of the Prescribed Authority to close down the facility.
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By Order
Member Secretary

( H. P. State Pollution Control Board)
                   
                   

18. The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with the
Rules.

19. The occupier/ operator of the facility are required to maintain equipments for requisite treatment of Bio-
medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall comply
with the standards for incinerator, autoclave and microwave system, deep burial pits etc. as the case may
be as prescribed in the Rules

20. The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-IV
as per rule and submit the Annual Report by 30th June every year to the Prescribed Authority. The
report shall include information about the categories and quantities of Bio-medical waste handled during
the preceding year. All the record shall be subjected to inspection and verification by the Prescribed
Authority/ authorized person at any time.

21. The occupier/ operator of the facility shall ensure that the Bio-medical waste shall not be mixed with
other waste.

22. The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the container
bags at the point of generation in accordance with the Rules prior to storage, transportation, treatment
and disposal. The containers shall be labelled in accordance with Schedule-IV.

23. The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be kept/
stored beyond a period of 48 hours, provided that if for any reason it becomes necessary to store waste
beyond such period, the authorized person shall take permission of the Prescribed Authority and take
measures to ensure that the waste does not adversely affect human health and environment.

24. The occupier /generator shall take services of Common Transport Facility from duly authorized
transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facility.

25. The Prescribed Authority reserves the right to review, impose additional condition or conditions,
revoke, change or alter the terms and conditions of the authorization.

26. The occupier/ operator of the facility shall comply with the standards and specification as per rules and
shall furnish compliance within 30 days from the date of receipt of this authorization.

27. Waste collecting bags require incineration shall be made of non/ chlorinated plastic with label and seal
as per the specifications indicated under Bio-medical Waste Management Rules, 2016.

28. Any authorized change in personnel/ equipment or working conditions as mentioned in the application
by the person authorized shall constitute a breach of this authorization.

29. The occupier/ operator of the facility shall not rent and sell, transfer or otherwise transport the Bio-
medical waste without prior permission from the Prescribed Authority.

30. The hospital/UNIT shall submit the Analysis Report of liquid waste being discharged by the hospital
within 3 months from date of the issue of authorization to ascertain the adequacy and efficiency of
treatment systems.
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Single Window Clearance System
HP Ground Water Authority Shimla

 Govt. of Himachal Pradesh

  

FORM -6

{See rule 25(2)}

CERTIFCATE OF REGISTRATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

             Certified that the GROUND WATER SOURCE known as  Existing Well   located at N 31° 02’ 36.08”° & E 76°
42’ 06.78”°  in area Mauza/ Khatta No 141/143, Khatauni No. 114/39, Khasra No. 204/121  in  Ghogarwal, Tehsil .
Nalagarh, Distt. Solan  and the water extracted there from is being used for the purpose of Industrial use is registered
with this Authority in favour of  MS/MR/MESSRS Acme Formulation Pvt Ltd Vill.-Ghogarwal, Teh, - Nalagarh, Distt
Solan (H.P) vide REGISTRATION/Application NO. HPGWA-EU- 27099  of 2021 - 22  subject to the following terms and
conditions: - 

The applicant is allowed to extract maximum 72KL/Day ltrs/day of ground water from above mentioned well.
The applicant shall construct a rainwater harvesting structure for the conservation and re-charge of ground water
in his\her\their premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Act, 2005 and as per Guidelines to Regulate and Control Ground Water
extraction in the State of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-II dated. 03.05.2021,
within six months of issuance of this CERTIFICATE OF REGISTRATION and intimation will be given to the
EXECUTIVE ENGINEER,   JSV Division Nalagarh  on its completion.
The applicant shall install a water meter/bulk meter on the ground water extraction pipe so as to check the water
drawl at any time and will maintain its log book.
The applicant shall have to pay royalty based on the quantum of ground water extraction through EXECUTIVE
ENGINEER, JSV Division Nalagarh for the use of ground water to the MEMBER SECRETARY, HIMACHAL
PRADESH GROUND WATER AUTHORITY as per the Himachal Pradesh Ground Water (Regulation and Control
of Development and Management) Rules 2007 or the rules which may, subsequently, be made applicable by the
State of HP.
In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case
the ground water in the area is adversely affected in terms of quantity and/or quality.
Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
Certificate regarding non/partial availability of water supply from the public water supply agency.
The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on
ground water resources.
The firm/applicant drawing water more than 10m3 /day of ground water shall construct piezometer, equipped with
DWLR of latest version within six months in consultation with the Sr. Hydrogeologist, GWO, JSV, Una (HP) and
monthly water level date shall be submitted to the Ground Water Organization and Himachal Pradesh Ground
Water Authority.
All stakeholders abstracting ground water in excess of 100m3 /d shall be required to undertake annual water audit
through Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/National Productivity Council (NPC) certified auditors and submit audit reports within three months of
completion of the same to Himachal Pradesh Ground Water Authority. All such stakeholders shall be required to
reduce their ground water use by at least 20% over the next three years through appropriate means.

             The holder of the registration of certificate shall be duly bound to maintain the aforementioned source in an
efficient, coordinated and economical manner and to use the water only for the purpose for which certificate of registration
has been given. The applicant shall abide by all provisions contained in the Himachal Pradesh Ground Water (Regulation
and Control of Development and Management) Act- 2005 (Act No. 31 of 2005) and the rules framed there under; and the
conditions of the registration certificate issued or specified by this Authority, failing which, the Authority shall have the full
powers to withdraw the registration and initiate the action under HP GROUND WATER ACT 2005. 
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Single Window Clearance System
HP Ground Water Authority Shimla

 Govt. of Himachal Pradesh

[Digitally Signed by Member Secretary HPGWA on 29-12-2021 14:18:31 ]
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H.P.STATE POLLUTION CONTROL BOARD
SHIMLA

                   

                                          
FORM III

AUTHORISATION ISSUED UNDER RULE 10 OF BIO MEDICAL WASTE MANAGEMENT
RULES ,2016 

                   

HPSPCB/BMW :15116476 Date:03/04/2025

To,
Enviro Engineers Shimla
VILL SANDLI PO BATHANLAG
Arki
Solan Parwanoo

Subject: Renewal of Authorization for operating a facility for Generation,Segregation, ,Collection,
Storage, Reception, Recycling, Offering for sale, Packaging, Transfer, Treatment or Processing
or Conversion, Disposal or Destruction, of Bio-Medical Wastes under Bio-Medical Waste
Management Rules, 2016.

(a) Number of authorization : BMW/SOL-115

(b)	Validity from - Validity Upto : 01/04/2025 - 31/03/2030

(c)	No. of HCFs covered by CBMWTF
along with districts

:  (HCFs of Shimla, Solan, Sirmaur and
Kinnaur)

(d)	Capacity of Incinerator : 100 Kg/hr

(e)	Area of Distance covered by
CBMWTF

: Shimla, Solan, Sirmaur and Kinnaur

(f)  Mode of Disposal : M/s Enviro Engineers CBWTF Sandli
Solan

The prescribed authority in exercise of the powers conferred upon it under rule 10 of the Bio-Medical
Waste Management Rules, 2016 of Environment (Protection) Act, 1986 and State Board Notification
No.(2)/22426-74 dated 01-03-2017/10854-10897 dated 19-08-2017 hereby grant renewal of
authorization to the Enviro Engineers Shimla, Common Biomedical Waste Treatment and Disposal
Facility, atVILL SANDLI PO BATHANLAG, Solan Parwanoo for the following activities :

1. Generation,Segregation, ,Collection, Storage, Reception, Recycling, Offering for sale, Packaging,
Transfer, Treatment or Processing or Conversion, Disposal or Destruction, of Bio-Medical Wastes
covered under categories of Schedule-I from the institutions located in the districts/areas prescribed
above strictly as per the provisions/standards prescribed under the said rules.

2. The authorisation shall be in force for a period up to 31/03/2030 subject to concurrent validity of
Consent/Renewal of Consent under Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 or any other authorisation required from the State
Board.

3. The occupier shall comply with the provisions of the Environmental (Protection) Act, 1986 and the
rules made there under regarding management of Bio Medical Waste.

4. The operator shall not rent, lend, sell, transfer or otherwise transport the biomedical waste without
obtaining prior permission of the State Board.
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5. The biomedical waste shall be only transported through Vehicles specified as per BMW Rules 2016

6. No untreated Biomedical Waste shall be kept stored beyond a period of 48 hours, provided that if for
any reason it becomes necessary to store the waste beyond such period, the authorised person must
take prior permission of the prescribed authority and take measures to ensure that the waste does not
adversely affect human health and environment.

7. The operator of the facility shall comply with all the duties as mentioned in Rule 5 of Biomedical
Waste Management Rule 2016.

8. The operator of the facility shall maintain records of category wise quantity of wastes collected from
individual institutions and also to submit the same to State Board on monthly basis.

9. It is the duty of operator to take prior permission of the State Board to close down the facility.

10. The operator shall also comply with all other terms and conditions as specified in Biomedical Waste
Management Rules, 2016 as amended from time to time.

11. The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-
IV as per rule (13) and submit the Annual Report by 30th June every year to the Prescribed
Authority. The report shall include information about the categories and quantities of Bio-medical
waste handled during the preceding year. All the record shall be subjected to inspection and
verification by the Prescribed Authority/ authorized person at any time.

12. The biomedical Waste collected in coloured containers shall be transported in fully covered vehicle.
Such vehicle shall be dedicated for transportation of Biomedical Waste only. The vehicle shall be
labelled with Biomedical Waste symbol as per schedule IV of the BMWM rules.

13. The incineration of Biomedical Waste should be a controlled combustion process where waste is
completely oxidized and harmful microorganisms present in it are destroyed/denatured under high
temperature as per operating standards of Schedule II (1) (A) and shall meet the emission standards
of Schedule II (1) (B) BMWM Rules, 2016. The guidelines for 'Design & Construction of Bio-
medical Waste Incinerators' prepared by CPCB shall be followed for selecting/installing a better bio-
medical waste incinerator.

14. The operator should provide the autoclave for the disinfection of Biomedical Waste. The autoclave
should be dedicated for the purposes of disinfecting and treating biomedical waste and confirm the
minimum requirements as per Schedule II (3) of BMWM Rules 2016.

15. Shredder should confirm to the following minimum requirements:
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• The shredder for bio-medical waste shall be of robust design with minimum maintenance
requirement.

• The shredder should be properly designed and covered to avoid spillage and dust
generation. It should be designed such that it has minimum manual handling.

• The hopper and cutting chamber of the shredder should be so designed to accommodate
the waste bag full of bio-medical waste.

• The shredder blade should be highly resistant and should be able to shred waste sharps,
syringes, scalpels, glass vials, blades, plastics, catheters, broken ampoules, intravenous
sets/bottles, blood bags, gloves, bandages etc. It should be able to handle/ shred wet waste,
specially after microwave/autoclave/Hydroclave.

• The shredder blade shall be of non-corrosive and hardened steel.

• The shredder should be so designed and mounted so as not to generate high noise &
vibration.

• If hopper lid or door of collection box is opened, the shredder should stop automatically
for safety of operator.

• In case of shock-loading (non-shreddable material in the hopper), there should be a
mechanism to automatically stop the shredder to avoid any emergency/accident.

• In case of overload or jamming, the shredder should have mechanism of reverse motion of
shaft to avoid any emergency/accident.

• The motor shall be connected to the shredder shaft through a gear mechanism, to ensure
low rpm and safety.

• The unit shall be suitably designed for operator safety, mechanical as well as electrical.

• The shredder should have low rotational speed (maximum 50 rpm). This will ensure better
gripping and cutting of the bio-medical waste.

• The discharge height (from discharge point to ground level) shall be sufficient (minimum 3
feet) to accommodate the containers for collection of shredded material. This would avoid
spillage of shredded material.

• The minimum capacity of the motor attached with the shredder shall be 3 kW for 50 kg/hr,
5 kW for 100 kg/hr & 7.5 kW for 200 kg/hr and shall be three phase induction motor. This
will ensure efficient cutting of the bio-medical wastes as prescribed in the Bio-medical
Waste (Management & Handling) Rules.

16. There should be facility for bin washing, floor washing & vehicle washing.

17. A sharp pit or a facility for sharp encapsulation shall be provided for treated sharps. An option may
also be worked out for recovery of metal from sharps in a factory.

18. The facility should have the provisions for treatment equipment room, main waste storage room,
treated waste storage room, administrative room, generator set, site security, parking, sign board,
greenbelt and washing room.

19. The facility should also have provision for:

a. A telephone shall be provided and maintained at the facility.

b. A first aid box shall be provided and maintained at the CBWTF.

c. Proper lighting shall be provided at the facility.

d. Proper care shall be taken to keep the facility and surroundings free from odours.

e. Proper fire fighting facilities and emergency alarm shall be installed.

f. Measures shall be implemented to control pests and insects at the site.

g. Measures shall be implemented to control the escape of litter from the site.

h. Necessary provision shall be made to prevent and control noise generated, if any due to the
activities at the site.

i. Necessary protective gear for the waste handlers shall be provided.

20. The treated Biomedical Waste shall be disposed as per the following t
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Sr. No. Waste Category Disposal Method

1. Plastic wastes after disinfection and
shredding

Handed over to authorised recycler

2. Disinfected Sharps (except syringes)

If encapsulated Secured landfill

If non-encapsulated Secured landfill/ Possibility of recycling
shall be explored

3. Incineration ash Secured landfill

4. Other treated solid wastes Secured landfill

5. Oil & grease Authorised recycler/incineration

6. Treated waste water Recycling

21. Waste water discharge (only for recycling purpose) from the facility shall meet with the standards as
specified in Biomedical Waste Management rules.

22. The grant of authorization is subject to the terms & conditions as may be specified in the rules for the
time to time-in force under the Environment (Protection) Act, 1986.

23. The Transporter shall submit a copy of agreement entered with each Health Care Facility and apply
for the renewal of authorisation on form-I along with the prescribed fees three month before the
expiry of above period.

24. Notwithstanding anything contained in the Motor Vehicle Act, 1988 or rules there under, untreated
bio medical waste shall be transported only in such vehicle as may be authorised for the purpose by
the State Board.

25. The transportation vehicle for carrying the waste to the facility shall be specially designed as per
CPCB guidelines.

26. The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the Prescribed Authority.

27. The occupier/ operator of the facility shall maintain proper housekeeping in the premises where the
Bio-medical wastes are handled.

28. The occupier/ operator of the facility shall not change or alter either the quality or the quantity or the
rate of discharge of liquid/ emission or temperature or the route of discharge without pervious written
permission from the Prescribed Authority.

29. The occupier/ operator of the facility shall take all precautionary steps to avoid leakage/ spillage of
Bio-medical waste from the storage area, the storage area shall be properly fenced/ protected with
caution signboards.

30. The occupier/ operator of the facility, its heirs, legal representatives etc., shall have no claim
whatsoever to the continuation or renewal of this authorization after the expiry of the period of
authorization.

31. The occupier/ operator of a facility shall report in Form-I to the Prescribed Authority in case of any
accident occur at any institution or facility or any other site where Bio-medical waste is handled or
during transportation of such waste.

32. The occupier/ operator of the facility shall ensure that, the facility is handled, operated by only
qualified personals in the field. The occupier/ operator of the facility shall also appoint qualified
personals and create a separate cell/ department for compliance under the various conditions of the
authorization.

33. The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with
the Rules.

34. The occupier/ operator of the facility are required to maintain equipment’s for requisite treatment of
Bio-medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall
comply with the standards for incinerator, autoclave and microwave system, deep burial pits etc. as
prescribed in the Rules.

35. The occupier/ operator of the facility shall ensure that the Bio-medical waste shall not be mixed with
other waste.
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Copy To:

The In-charge, HPSPCB, Central Lab. Parwanoo, Distt. Solan for information and directed to

inspect the HCF/ Unit as per prescribed schedule and ensure compliance of norms by the HCF/

Unit as per provisions under Water Act, 1974/ Air Act, 1981 & BMW Rules, 2016.

                   
                   

36. The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the
container bags at the point of generation in accordance with Schedule-I prior to storage,
transportation, treatment and disposal. The containers shall be labelled in accordance with Schedule-
IV.

37. The occupier/ operator of the facility shall comply with the standards and specification as per rules
and shall furnish compliance within 30 days from the date of receipt of this authorization.

38. The operator of the facility shall carry out the stack emission test of incinerator, incineration ash test,
validation test of autoclave quarterly from the approved laboratory and submit the report of the same
to the State Board.

39. The operator of the facility shall ensure that the treated water from ETP should be fully recycled.

40. The operator of the facility shall make an arrangement with TSDF for the disposal of incinerator ash
beside the provision of covered cemented pit for onsite storage.

41. Waste collecting bags require incineration shall be made of non/chlorinated plastic with label and
seal as per the specifications indicated in the Bio-Medical Waste Management Rules, 2016.

42. Any authorized change in personnel/ equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of this authorization.

43. The Prescribed Authority reserves the right to review, impose additional condition or conditions,
revoke, change or alter the terms and conditions of the authorization.

44. The prescribed authority may cancel or suspend an authorisation at any point of time, if for reasons,
to be recorded that the operator has failed to comply with any provision of the act or rule therein.

SPECIAL CONDITIONS

1. The authorization granted is subject to the condition that the UNIT/HCF shall seek prior permissions (CTE/
CTO/ Authorization) before any expansion and / or increase in bed capacity from the State Board.
2. The biomedical waste shall be only transported through Vehicles No. HP 11A 8573, HP 11A 5259, HP 63
6189, HP 11A 8308, HP 63A 3907, HP 11B 3043, HP 63 5531, HP 52B 4015 & HP 51A 1387.
3.The Online Continuous Emission Monitoring System should be installed and operated as per CPCB
guidelines and its data should be visible on the HPSPCB website at all times.
4.The CBWTF shall use autoclave of capacity 100 Kg/hr and Shredder of capacity 100 Kg/hr.
5. The Renewal of authorization is subject to the condition that the CBWTF shall also cover HCFs of district
Kinnaur for collection, transportation and disposal of biomedical waste.

Approved By
Member Secretary

(H. P. State Pollution Control Board)
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Anil Joshi, IFS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

 

2. Particulars of the Industry

 

HPSPCB No : BN-35 Date:  21/05/2024

Industry Registration ID: HP011779122 Application No : 12212808

To,
BHAG SINGH ENTERPRISES
KRIPALPUR
NA
Solan Baddi
174101

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

Consent No. CTO/BOTH/NEW/RO/2024/12212808

Date of issue : 21/05/2024

Date of expiry : 31/03/2025

Certificate Type : NEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant BHAG SINGH ENTERPRISES,
(PROPRITOR)

Address of Industrial premises BHAG SINGH ENTERPRISES,
KRIPALPUR,
NA,Solan Baddi-174101

Capital Investment of the Industry 48.0 lakhs

Category of Industry Green

Type of Industry 3058-Flyash export, transport & disposal
facilities

Scale of the Industry Small

Office District Solan Baddi

Capacity FLY ASH	Dumping 500	M.T./Year

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

FLY ASH 500 M.T./Year

Products (Name with quantity per day)
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       Endst. No.:								                                               																				          																								                     		

 
 

Copy To:-

1.The Member Secretary, HPSPCB, Shimla.

2.Dy. Director, Department of Industries, SWCA Baddi, Distt. Solan HP

 
 

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

FLY ASH M.T./Year 500 na DUMPONG OF
FLY ASH

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 1 KLD 1 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 0.1 Soak Pit/Septic Tank Soak Pit/Septic Tank

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Boilers na na na na na

Approved By
Chief Env. Engineer

( H. P. State Pollution Control Board)
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Er. Parveen Gupta
Chief Env. Engineer
    For & on behalf of

( H. P. State Pollution Control Board)
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  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS

1. This ‘Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘Consent to Establish’.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

e) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

f) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

g) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

h) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.

Page 5 of 7

62 448



 

 
 
 

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1.	This consent of the State Board shall be only for the purpose and under the provisions of the
Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
2.	This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.
3.	Pollution Control devices provided by the unit shall comply with norms as prescribed under
Environment protection rules, 1986.

By Order
Chief Env. Engineer
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( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.

Page 7 of 7

64 450



swaroop mishra <swarmishra95@gmail.com>

PROOF OF SERVICE- MA No. 88/2023 in OA No. 116/2023 | Gopal Sharma v. State
of HP and Ors.-Reply of Respondent Project Proponent
1 message

swaroop mishra <swarmishra95@gmail.com> Sun, May 18, 2025 at 11:31 AM
To: mspcb-hp@nic.in, courtcasengt2@gmail.com, adm-sir-hp@nic.in

Respected Sir/Ma'am,

We act on behalf of and under instructions of Acme Formulation Private Ltd., the Respondent Project Proponent.

PFA a copy of the reply filed by the Respondent Proponent in accordance with directions of the Hon'ble Tribunal dated
27.01.2025. 
Please consider this email a proof of service of the same. 

--
Swaroopananda Mishra,
Advocate,
Phone No.-7016409332

MA88-2023 Reply on behalf of Project Prop.pdf
5651K

5/18/25, 11:32 AM                       
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